Notification No.23/Rules/DHC

Delhi, the 9" February,1996

In exercise of the powers conferred by Section 7 of the Delhi High Court
Act, 1966 (Act 26 of 1966) read with Article 227 of the Constitution of India and all other
powers enabling it in this behalf, the High Court of Delhi, with the prior approval of the
Lt. Governor of the Government of the National Capital Territory of Delhi, hereby makes
the following amendments in the Rule 37 of Chapter 17 High Court Rules & Orders

Volume IV :-

(i)

(i)

(iii)
(iv)

In para (1), the words 'or cash' may be added between the words 'Stamps’
and 'tendered'.

In para (1), the words 'within three years from the date of application for
the copy' be deleted and in their place the words 'within three months of
the refund becoming payable' be added.

In para (1)(d) the words 'by mistake' may be deleted.

After para (5) new para (6) may be added to the following effect :-

'(6) Account Register in Form CD-13 and Refund Register in Form CD-
No. 14 shall also be maintained.’

ACCOUNT REGISTER

FORM CD-13
(See Rule 37)

RECOVERY
FRESH OLD REFUNDED
Receipt | Petition | Advance Receipt | Petition | Amount Srl. No. | Petition | Amount refunded
No. No. amount No. No. Received No.

deposited
FORM CD. 14
(See Rule 37)
REFUND REGISTER
Srl. No. Petition Name of the | Amount Coying Amount Signature
Number Applicant received amount refunded
charges

I1. These amendments shall come into force immediately on the date of their publication
in the Delhi Gazette.

By Order of the Court,
M.A. KHAN, Registrar




